; Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary Affairs
Civil Secretariat Jammu/Srinagar

Subject:- Appointment of Junior Legal Assistant in the Department of
Law, Justice and Parliamentary Affairs (Divisional Cadre
Jammu). .

Reference:- Service Selection Board's letter No. SSB /Sel / Secy / 012
1322-24 dated 06-02-2012. '

Government Order No: || 47 -LD (Estt) of 2012.
Dated S T 03 - 2012

As recommended by the Service Selection Board, Jammu, sanction is
hereby accorded to the appointment of foliowing selected candidates as
Junior Legal Assistant in the Pay Band of Rs. 9300-34800 with Grade Pay of
Rs.4200 in the Department of Law, Justice and Parliamentary Affairs:-

{open Category)

S.No | Name of the candidate Parentage Residence

o1 Shri Sourab Pangotra Shri Kailash | South Extension

) Pangotra Trikuta Nagar

Jammu House
No.71 A

under ST Category

02 Shri Shakeel Ahmad Shri Shabir Ahmad | RD Sanglka Tehsil
Surankote  District
Poonch

The appointee shall report in the Directorate of Litigation Jammu
within a period of 21 days. In case any appointee does not join within the said
period, his appointment shall be deemed to have been cancelled withoui any
further notice.

. The appointment of Junior Legal Assistants will be subject to'the
following conditions:-
i/ the appointees shall give an undertaking at the time of joining in the
shape of an affidavit to the effect that in case:- -

a) any adverse report about his character and antecedents is
received from the Director General of Police, Criminal
investigation Department, J & K; or

b) the verification of the qualification cerfificate/ reserved
category certificate/ experience certificate (wherever

applicable) is found faise or fake on verification from the °

concerned issuing authorities;
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The candidate sha¥l have no right to claim his appointment as Junior
Legal Assistant and his of her appozntment as such shall be deemed to have
been cancelled ab-initio;
i/ the salary of the appointees shall not be drawn and disbursed to
them unless satisfactory report/ genuineness of the certificates
in respec’t of {a) and (b} above is received.

il the appointees shail be on probation for a period of two years,

and
i/ the appointment shall be subject to outcome of the writ petitions
pendmg on the subject.
By order of the Government of Jammu and Kashmir.
Sd/-
(G.H. Tantray) IA5,
Secretary to Government,
Department of Law, Justice and Parliamentary
Affalrs .
No: - LD (Estt). 201 2/LAJJLA/S List. s Dated:-t2. 03— 2012.

4. Comms/Secretary to Govemment, General Administration Department.

2 Director information, J & K Jammu. He is requested kindly to get this
Order published in two leading News papers (one Enghsh and one Urdu)

at Srinagar and Jammu’ lmmediately
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